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Including tha Centra I Information Serrise, 
into I. A S. Cadre; and 

(b) if so, what is the percenlage of such 
officers taken into I. A. S. cadre and what 
is the t~ a of selection ? 

THI; MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
VIDYA CHARAN SHUt<.LA): (a) No, 
Sir. 

(b) Does not arise. 

International Airport at Cochln 

·144. SHRIMATI SUSEELA 
GOPALAN: 

SHRI VISWANATHA MENON: 

Will tbe Minisler of TOURISM AND 
CIVIL AVIATION be pleased to stale: 

(a) whether Government are aware of 
the necessity of having an international 
Airport at Cochin ; and 

(b) if so, Ihe steps being taken by 
Government to build such an Airport at 
Cochin 1 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Due to limitation of resources. it will 
not be possible at this stage to increase the 
number of international aIrports beyond the 
existing four al Delhi, Bombay, Calcutta 
and Madras. 

(b) Does not arise. 

N ellleci by Centre of Problems of Wesl 
Bengal 

*145. SHRI K. M. KOUSHIK: 
SHRID.N.DEB: 
SHRI H.AIYlAL KHAN: 
SHRI G. C. NAIK: 
SHRI R. K. AMIN : 

Will the Miaister of HOME AFFAIRS 
be pleased to sta te : 

(a) whether tbe attention of Government 
has been invited to the opeoinl Address by 
tbe West Bengal Governor 10 the State 
Assembly on the 21st January, 1970 attribut-
ing Ihe continuing strains in the State to the 
continued nellloel by the Centre of Its acute 
and massive problems; and 

(b) if S0, the reaction of GovelUment 
ill this reprd ? 

THE MINISTER OF HOME AFFAIRS 
(SIIRI Y. B. CHAVAN) : (a) Yes, Sir. 

(b) GovelUment do not alree ",ilh these 
views. There has not been any nqlect OJ! 
the part of the Central Government, of the 
problems of West Bengal. 

Release of Delenus on Expiry of 
Pre,enlin Deteulion Ael 

·146. SHRI P. C. ADICHAN : 
SHRI MUHAMMAD 
SHERIFF: 

SHRI RABI RAY : 
SHRI HIMATSINGKA : 
SHRI B. K. UASCHOWDHURY; 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the number of detenus released 
consequent on the expiry of the Preventift 
Detention Act in each StatelUnion Territorr, 
and 

(b) which of the State Government! 
Admini!trations bave since enforced State 
Ordinances or enactments providing for the 
preventive detention witb the details 
thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (a) A statemant 
is laid on the Table of the House [fillccd ,,, 
Library. Sec No. LT-2636/70l 

(b) Governments of Assam, Andhra 
Pradesb, Orissa, Maharashtra and Madhya 
Pradesh "have undertaken legislation 10 
provide for preventive detention. States or 
Andhra Pradesh, Assam, Madhya Pradesh 
and Maharashtra have provided for preven-
live detention for reasons connected with 
security of tbe State, mainten.ucc of public 
order and maintenance of supplies and 
servU:es essential to tbe community. In 
Orissa, preventive detention is provided fOIl 
reasons connected with public order only. 
The Orissa Preventive Detention Ordinance, 
1969, bas been extended to the Unioli 
Territories of Manipur ROd Tripura. 

Display of Mao POlIter. 

*147. SHRI J. H. PATEL: Will the 
Minister of HOME AFFAIRS be pleased 10 
state : 
(a) whetber it is a fact tbat Mao pas_ 

bve been seen in certain parts of India: 
tIIId 
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(b) if so, the steps Government have 
taken in order to stop ~ a t to 
treason in ttt.! country? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): (a) According to 
informotion received rrom state governments/ 
union territory administrations, no such 
posters have appeared since December I, 
1969, in Andhra Pradesh, Gujarat, Haryana, 
Nagaland, Assam, Chandiprh, Dadra and 
Napr Haveli, Goa, Daman and Diu, Hima-
chal Pradesh, Laccadive, Minicoy and Alrlin-
divi Islands, Manipur, NEFA and Pondi-
cherry. Such posters have, however, appeared 
In West Bengal, Assam and Mysore, Infor-
matian from the remaining atatea/unian 
territories is awaited. 

(b) A close watch on such activities is 
kept. In Mysore, a person was apprehended 
while pastinl such posters in Bangalore in 
January, 1970 and was prosecuted under the 
Mysore Police Act. He has since been con-
victed by the court. 

AndamaD Special Pa, 

-148. SHRI GANESH GHOSH: 
SHRI K. RAMANI : 
SHRI K. M. ABRAHAM: 

Will the Minister of HOME AFFAIRS 
he pleased to state : 

(a) whether it is a fact that Government 
are not paying the Andaman Special Pay to 
all mainland recruits in the Andaman and 
Nicobar Islands, who are in continuous ser-
vice from a date prior to tbe 4th June, 1969 
OD the terms under which they were re-
c:nUted ; 

(b) if so, tbe reasons tberefor ; and 
(cl whether Government will consider 

DOt to cbange the terms and conditions under 
which tbey were recruited ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): <a> to (c). 
A Statement is laid on the Table of the 
Houae. 

The question of rationalising the set-np 
of Andaman Special Pay was under the con-
lideration of the Government of India for 
some time. On a careful ""aminalion of all 
the faQlora It _ IXIIIIidtred deIiraIJIe to 

withdraw Andaman Special pay and to re-
place it with a Compensatory allowance and 
a Special allowance. Orders in this regard 
were issued on the 4th June, 1969. It was, 
bowever, provided in ihose orders tbat per-
sons who wcre already i'l service under the 
Andaman and Nicobar Administraiion as 
'mainland recriuts' rrom a date prior to the 
4th June, I <)69 and were drawing Andaman 
Special Pay, would continue to draw Anda-
man Special Pay so bng as tbey continue in 
the same post, and that on their first pro-
motion after the 4th June, 1969, they would 
have the following option, which once exer-
cised would be final : 

either (i) The reduction. if any, in their 
emoluments. on accouut of the 
loss of Andaman Special Pay 
drawn by them in the lower post, 
would be protected by the grant 
of Personal Pav to be absorbed 
in future ~ t  Tbey would, 
how<ver, not be entitled to thG 
Special allowance admissible to 
&mainiand recruits'. 

or (ii) They would cease to have any 
claim in relation to Andaman 
Special Pay and would draw 
Compensatory allowance and 
Special allowance under the new 
orders. 

2. The orders of tbe 4th June. 1969 
have been rramed after due consideration, 
and it will not be pos,ible to perpetuate 
the continuance of Andaman Special Pay by 
a\lowing the mainland recruits who drew it 
prior to the 4tb June, 1969, to continue to 
draw it even after their promotion arter the 
4th June. 1969. However, they have been 
given and option as indicated above. 

InabilltJ of Iddlan Embassy ID Italy to 
Supply Literature aboat ladla to 

Tourists 

*149. SHRIE. K. NAYANAR: 
SHRI P. RAMAMURTI : 

Will the Minister of TOURISM AND 
CML AVIATION be pleased to state: 

(a) whether it is a fact that the Indian 
Embassy in Italy is not able to provide 
literature about India to tbe tourists; 

(b) whetber the attention of Government 
hu been draw to tho complaints whlcb 




